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Why can’t you listen tome ? I am coming
to the point. Tt will be fixed in the items of
business, we have given top priority to this.
We are not going to take up any other issue.
First priority is given to this and some other
issues were also withdrawn by other Mem-
bers of the Business Advisory Com nittee in
favour of this.

Therefore, discussion under rule 193 is
going to take place on the subject and all of
you can participate and at that time you can
ask for any clarifications.

SHRI RAM VILAS PASWAN (Hajipur) :
One thing, Sir.

MR. DEPUTY-SPEAKER : I am not
allowing anybody.
SHRI RAM VILAS PASWAN : Sir, in

the morning you have asked them to tell the
reasons and one Minister has said that they
will be able to tell the House why the state-
ment was first made outside Parliament,

MR. DEPUTY-SPEAKER : I have
already given my ruling.

SHRI P.C. SETHI : It was because the
agitation there was to start on the 2nd of
April. Parliament was closed on Saturday
and Sunday. Therefore, I had to issue this
statement so that they had an opportunity
to withdraw the agitation.

MR. DEPUTY-SPEAKER : Very good.

SHRI P.C. SETHI : 1 am very grateful
to you, Sir, and to the Business Advisory
Committee that you have fixed up a discus-
sion. ‘I think, tomorrow or Wednesday or
any day, you may fix this up. (Interruptions)

MR. DEPUTY-SPEAKER : Tomorrow,
you can all participate.
If I allow you, then I have to allow all the

other Members also. Why can’t you

cooperate with the Chair ?

Now, we can do some other business.

(Interruptions)

APRIL 2, 1984

Akalis Dem. Concer. 444
Art. 25 (Statt).

MR. DEPUTY-SPEAKER Bagri
Saheb, what is there ? This is the difficulty
with you. You are a very scnior leader. I
have to beg of you to please sii down.

(Interruptions)

MR. DEPUTY-SPEAKER : He sat
down because of his seniority.

e — ———

16.07 hrs.

DEMANDS FOR GRANTS
(GENERAL) 1984-85

Ministry of Law, Justice and Company
Affairs—Contd.

o qereeg san (i) ¢ F fafa oo oy
FEATT 57 &M (IFCZ FTAT ATE 78T 97
for sararaay & sazt I T IFIT #1 e
w1 fFar sty aifn woerives TreEn v
F1E Y 0T srraH) A} ATy '33; e
AIIHT A98 A FAfAfEduT F go
WATE | THINUF IT F g3 FI0 ¢

Groupism, over-ambition on the part of
the judges, lack of patience, use of jn-
temperate  language, non-observance of
necessary aloofness and increasing number
of altercations between the Bench and the
Bar are the causes which could seriously
harm the whole judicial pattern unless these
were curbed immediately.

ATATT SS9 AT a7 70 31 fafy 1
S AT E A T agT sk qas< L5
TF § | HI9HT T T2-93 a7 33 8137
F1AAHT 5T &1 A8 @1 2, § wnr a3
ATUA q IE-T A1F #3317 T gﬁm‘;r
¥ 190 faq #1 & 4333 wyyg 3 HEAT
eI fear g f “afeardz oo g |
S A, FATH & WINA F o=y g} 8, SAHT
TEAF FATATH S ?

SIS SIfI 1 Far graw @) wd |
g A Y oY Sarar Nty 17 7w e



445 Akalis Dem. Concer.
Art. 25 (Srate).

ga giiw €1 gua ®a SAFT giymer 1
qaS fFar @ 7 AT A4 FAT FT GHICT
FA & fAQ F147 § afwaga #37 #¥ ara-
waFar g, at ag &< fzar s Sa gua
fadtTa @ew fFg ot §51 &1 ASEFHTT
frar, A1 wgradl 1 adg & gH LAY
IaAT 9971 zA SfFd F &7 ZH agy
agers g | § quamar g fx 2w a1 qaf=w
gear 9z qifagEz & &Y gz s F9A
FATAT 8, AT F1 IT FITAT F FFAT TTAT
Frfgo |

feegeara zresd & F A1faFhad & gl
T g —

“To sit on judgement over the deeds
and misdeeds of others is a difficult
task. Fven the best judge can falter
occasionally in deciding cases. And
if his relative happens to be practising
in the same court, his job becomes
more difficult. Even a fair verdict is
taken with a pinch of salt if it goes
in favour of his relative. B.M. Sinha
says to dispel doubts in the minds of
the litigants the judiciary should heed
the advice of the Chief Justice of
India, Mr. Y.V. Chandrachud, that
judges whose relatives practise in the
same court should offer themselves
for transfer to another State. In
Delhi, Allahabad, Punjab and
Haryana High Courts there are 17
judges whose  relatives  practise
there.”

ATA-F UF =G a1d g AL 2 1 T
AT GHEIN F1 Feal 4 FANT g, a1 77
¥ forqare &1 a1 gHee &1 fqq
UEFHEH T T T K1 AL FIT a7
fraw ssr @ Agt awar w1t g ) o
TaTAEr e, 7 #E A gifaT 98 @9 )
FaFl § a0 #12 § 9t feu gu gaay
femrgs g1 & | FaFT AR A2 # Afaw
FIA AST 3T & | GOW FIEF I 41 &
190 fa ot A T3 2 1 ’
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gfogaw uwasta & oF sifewa & Fgr
T —

“Towards a common law.

The State is required under Article 44
of the Constitution to endeavour to
secure for the citizens of India a
uniform civil code. This well-
intentioned article, designed with a
view to bringing about a fecling of
Indianness among the different com-
munities at least in matters of law,
is often looked upon with distrust
and suspicion by one section of the
community or the other. So much so
that the State, instead of making any
serious endeavour in this direction,
tends to adopt an indifferent attitude
ostensibly as a matter of political
expediency.™

AT A WA OF FIAA 1 AN AATAT
AT B ) OF qrEAT A7 wifaat £7 qFar g,
stafe T OF wE FTLAFATE | FIAT &7
arryor 31 <gr & | afwa i 3w & fag oF
FIHA AT AZT 97T 2 |

Hfas &1 oredl fAmara 1 oF 0% 9
& fF fzemam aqrg sird s Ffas w1 gad
% & fegzrar o #fwa gz o 78 2
WA AT H19 fregaq gaiz 39 & aY
UF F9 ZNT AT A 78 fF gl gawan
SIEEl A7 g1 ATAT | ST 3T Arfagoa f1E
GHRITFIIT 3 a1 ATTH TAT T2 ITHT
AT, AT AZ FATTT AT WAT | (TS GFEY
FIRY AT FAT E | ATTH TEAEAAGA
AFAT FT TTEATE, T ST F FT BT
FT (@18, IAFT JTEAIZ TToATE oW To H
AQUHT, SETATH FH | T2 ZTAT & 1 30T
3 gtz F9d & 974 5 Az SmmAsra Y
ST e TAAFANTT %7 7 T ZH AT
F AT AF T T AT ZHTA TET AN
gRIT | 88 1 T F1Z T0FT famrerr g o
aadl gfefordt & arax et & oy
fewrd ®2ar qgnr 1 AT AT Ag wi-
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[t q& a7z 7]

F1A Faw g a1 ar Fza feq e
qe g & gAY, Sl uF 9% s 94 g,
TAFT 15 AT 7 HATIHY @7 21 fREFAr )
sfezg FomrgzaT & ux fraE fa9) 400
O &Y IgT A7 UF FA FAT sz dro
Qo wAFAT F1 srewaaar # Frawraiw g
HoHTEoUToNTo | TZ FAT ZECATHT FT
TET & 7 T FHA A wAwiAw & ar F A
S AT 3 g a4l &1 orra fasrAr
=TT § 1 98 FAF UF IATX FT ATEAH A7
FIF AT, FITHA T E T AT 414 370AT-
Heww &0 frord g 1985 W IAE
TEF qATAT ST EATA WAMW I IH | UF
g= AT gAr | 7 frzrad IvT w1 T19-
T FI AT 0 @[ A FIA | AL 777
gortet # afvada gl g3 d1 g’ ST oy
FIAT GITRTLT 4T | 39T 71T AN F 1 HEAT
a1 faa TET @ 7 Srer aat ) a e qrdy
2, Ata wIZ) AT &, Ivg w1 UFA G 2
AT NINAT FT TUFL WG | T {17
g2 TEI & | 37 A%8 g7 gATHarE oY iy
S\ & TgCT T FIT A1 A E 1 ATgET
sqrg worey | fgeRa # arg gfvgda war
FHTAT T |

TAA F AT FT ATAAT FIL T g |
IFIT & FaW dgd-agd &F AN & | gafay
19 F1aF @l &1 @iy &ifag 1T o 249-
g1 Fifoy fra® sy adta § ada qrzHy
Y gAA FIT AT FLATAT Fdr oY @eEer
W | FIAA A1TAG0H g1 Arfga ) uEra
21 FEIA AT FAIZEH &1 dGH% a1
F fag avaT-aF g8 F9d 2 |

AIGHT TFUT, AT FHIGA HTT AT ATTRT
feqrediz 2, Iud 20 «2dig @fea 13
ATEE GFIT 1 afga ofamfes
araraa) fasr &1 319 TaAr U wAn fray
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uar @ 31 91 fFaf fewgdz 7 18 gr9e-
7 §& A8 ar waz gai  fag fady
T T & | 9ar A3 @t feqrEdz ¥ Far $19
ST & | AT N wfad guw A8 2 @ E,
gafern a7 & sgF & 43 Srar g

*SHRI ERA MOHAN (Coimbatore) :
Hon. Mr. Deputy-Speaker, Sir, on behalf of
my party the Dravida Munnetra Kazhagam,
I rise to make a few suggestions on the
Demands for Grants of the Ministry of Law,
Justice and Company AfTairs.

Many hon. Members who preceded me
have referred to the growing number of
pending cases before the Courts of law in
the country. I have found out that in all
the courts of the country pending cases
number about 1 crore and 9 lakhs. You can
imagine the plight of litigants who have to
wiit for judgment for decades ! You know,
Sir, that justice dclayed is denied. In our
country, we are denying justice to the people
by inordinately delaying the cases. If we
want to render justice to the people, then I
suggest that the Government should consti-
tute ad hoc courts exclusively for completing
the pending cases. I request the hon. Law
Minister to examine the feasibility of setting
up such ad hoc courts so that pending cases
can be settled without further delay.

In order to avoid such delays in the
Supreme Court, I suggest that the Supreme
Court should be divided into three wings.
There should be one permanent wing for
hearing the Writ Petitions. There should be
another exclusive wing for hearing constitu-
tional controversies. There has to be a sepa-
rate wing for hearing the Civil and Criminal
appeals. Then only the highest court in the
country can absolve itself from the blame of
delaying justice. 1 request the hon. Law
Minister to look into this and take appro-
priate steps in this matter.

Sir, the Supreme Court is located in the
capital of the country. It is as it should be.
I do not suggest that capital of the country
should be shifted Lo a central place. But
it must be conceded that Delhi is far away
for the pcople in southern States to come

*The original speech was dclivered in Tamil.
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and file their cases in the Supreme Court.
In reply to a written answer of mine on the
floor of this House, the Minister replied to
me that the question of having a bench of
the Supreme Court at a place in one of the
Southern States was under consideration. |
raised this question in 1981. The reply also
indicated that the Ministry of Law and
Ministry of Justice would be holding con-
sultations about this matter. This is 1964
and yet the consultations have not ended.
No decision has been taken to have a bench
of the Supreme Court in one of the southern
States. I do not know when this examina-
tion would come to fruition and when this
bench would be established ina southern
State. According to me the most convenient
place for the location of Supreme Court
Bench is Madras. You know, Sir, in the pre-
Independence days Madras Province com-
prised of Andhra Pradesh, portions of pre-
sent Karnataka State, portions of Kerala
and entire Tamilnadu. Madras is the most
convenient place for the entire southern
region Sir, the middle class people and the
lower middle class people find it extremely
difficult to come to Delhi.

MR. DLPUTY-SPEAKER : Instead of
asking for the bench of the Supreme Court
at Madras, you demand that it should be
located in one of the southern States. Do
not fix the place.

SHRI ERA MOHAN : 1 say preferably
Madras.

MR. DEPUTY-SPEAKER : If you don’t
fix the place for the bench of Supreme Court,
then Prof. Ranga will also support your
demand.

SHRI ERA MOHAN : I demand that a
bench of the Supreme Court should be sct
in one of the southern States, preferably at
Madras. Prof. Ranga, Shri Lawrence and
all other Members from southern States are
supporting this legitimate demand. On their
behalf and on your behalf, I appeal to the
hon. Law Minister thata bench of Supreme
Court should be located in one of the sou-
thern States. It is big problem for the
common people from south to come to
Delhi. Firstly it is very expensive and secon-
dly the language problem is there. They
feel that they arc helpless in a new environ-
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ment. This is a long standing of the demand
of the people of southern region. Instead
of repeating as he did in 1981 in reply to my
written question that the question is under
examination. I request him to announce the
decision to set up a bench of the Supreme
Court in one of the southern States while he
replies to this debate. He should assure the
House that this would be done by the end
of 1984.

One of the other reasons for the delay in
delivering judgment in lakhs of pending
cases is the vacancies of judges in the Sup-
reme Court. I do not know why the vacan-
cies connot be filled on time., We have got
any number of legal luminaries in the coun-
try who deserve to be put on the Supreme -
Court bench. The deluy in Supreme Court
and the clearance of all pending cases can
be avoided by timely appointment of judges
in the Supreme Court as soon as the vacan-
cies oceur,

Sir, there has also been another long-
standing demand of the people of Tamil
Nadu and that is the setting up of a bench
of High Court of Madras at Madurai. Like
Delhi, Madras is also in one corner of the
State and the poor people are unable to get
justice without much expense. I understand
that Jaswant Singh Commission is cxamining
this issue. I do not know whether the report
of this Commission has come out. I demand
that a bench of Madras High Court should
be sct up at Madurai for belping the com-
mon people of the State.

As there are vacancies in the Supreme
Court, there are many vacancics of Munsiffs,
Additional Judges, District Judges etc. in
the lower courts of the States. From my
experience in Tamil Nadu, 1 can say that
numerous posts of  Munsifls, Additional
Judges, District Judges in the lower courts
in Tamil Nadu are lying vacant continuoasly
for vears. The Law Ministcr should get in
touch with the Chief Ministers of States and
ensure timely appointment of presiding
officers in these courts. Inthe High Courts
also there are many vacancies. Such delays
in the appointment of Judges lead to piling
up of cases. I appeal to the hon. Minister
of Law that he should take effective mea-
sures for filling up the vacant posts of Judges
in the Supreme Court, in the High Courts
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and also in other lower Courts in the States.
When a student goes to a schoel, it is
shameful to say that there is no teacher.
Similarly, when a person goes to a Court,
it is really regrettable to say that there is no
judge to hcar his petiton. The Court
premise is there and the employees
are there. Yet there is no judge. In a vast
country like ours, where we have abundarnce
of legal talenf, we cannot give the excuse of
not getting men to fill up these posts. I want
the hon. Minister of law to eaert himself in
this matter and ensure that the pending
cases arc reduced by quick appointment of
judges in all the law courts of the country.

We are talking so much about free legal
aid programme. When we ask the Certre,
we are told that the States are the implemen-
ting authority. When we ask the States,
they say that paucity of funds prevents them
from implementing this noble and laudable
objective of extending legal aid to the poor.
I would request the hon. Law Minister to
provide funds to those States which com-
plain about lack of money and ensure effec-
tive implementation where the States are
simply lethargic.

Sir, we must take justice to the door-steps
of the people in rural arcas. This is possible
only when mobilc courts are sent to the rural
areas. We have mobile courts in metropo-
litan cities for particular offences like traffic
violations. We have such a mobile court
in Madras., The cases are heard on the
street and judgments delivered on the spot.
Punishment is awarded on the spot. Penal-
ties are collected then and there, Such
mobile courts should be constituted for
serving the poor pcople in the country. I
request the hon. Law Minuister to give serious
thought to this proposition.

Sir, many private scctor companies are
violating with impunity the M.R.T.P. and
FERA Acts. Such violations were few in
number some years ago. But now it has
become the order of the day. Some compa-
nies have got evolved schemes to violate
these laws. The M.R.T.P. Commission do
look into the complaints as and when recei-
ved. The reports are submitted and there
ends the matter. For example, the MRTP
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Commission reported against Modi Indust-
ries and 4 other companies. I have no per-
sonal acquaintance with any of thcse com-
panies. But I find that no action has been
on the reports of MRTP Commission. If
this is to be the administrative course, then
why should we have a Commission with
Members and all the necessary staff at a
cost of several lakhs of rupees ? It is not
that I want that for punishment sake these
reports should be implemented. 1 do not
know anyone of these in person. But the
punishment to these companies will prove a
deterrent for others from violating the laws
of the land with impunity. There is no
question of companies in the good books of
the Government which need not be procee-
ded against for such violations.  Strict
adherence of laws must be ensured by private
sector companies, whosoever they may be.
I want that the hon. Minister should look
into this and ensure effective steps on the
MRTP Commission Re¢ports.

I find that the Criminal Procedure Code
and the Civil Procedure Code are available
only in English. They are thecre in English
for ages. | suggest that for the benefit of
commion people, these two laws should be
translated into all the regional languages of
the country.

MR. DEPUTY-SPEAKER : This can be
done by the State Governments.

SHRI ERA MOHAN : The State Govern-
ment is not doing this. The Centre should
ensure this.

MR. DEPUTY-SPEAKER : Since you
wamt them in regional languages, the Statc
Governments can do this.

SHRI ERA MOHAN : When the State
Governments are not doing this, then it
becomes the duty of the Centre to ensure
that they are available in all the regional
languages of the country,

MR. DEPUTY-SPEAKER : In all the 14
lunguages of the country.

SHRI ERA MOHAN : Yes, Sir. Steps
should be taken to get this done. In con-
clusion, 1 would refer to the issuc of court
fee stamp.

MR. DEPUTY-SPEAKER : Many hon,
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Members have referred to this,

SHRI ERA MOHAN : In many courts,
2 rupees, 5 rupces court fee stamps are not
available. The people have to pay more
money to get these court fee stamps. I do
not know the total revenue being earned by
the Government from the court fee stamp.
1f this system is abolished, it will help the
common people of the country. The hon.
Minister of law in his first speech in this
House as Law Minister referred to the ques-
tion of abolishing the court fee stamp. This
must be done in the intcrest of common
people. Before I resume my seat, I would
once again appeal to the Law  Minister that
he should announce the decision of the
Government to set up a bench of the Sup-
reme Court in one of the Southern States,
preferably it Madras.

With these words I conclude my speech.

SHR1I NARAYAN CHOUBLEY (Midna-
pore) : Mr. Deputy-Speaker, Sir, 1 do not
want (o repeat what has already been said by
my friends. Sir, justice in this country is a
commodity. Justice is delayed. The cuses
pending in \he Supreme Court are several
thousand ; the cases pending in High Courts
are some lakhs ; the cases pending in Magis-
terial courts are 63,84,727 and the cascs
pending in Sessions courts are 1,85 lakhs.
All these things are known to everybody
and, as such, 1 would not like to go into the
details.

Actually, Sir, one thing has to be noted
that the present system is failing in taking
justice to the common man. This has been
the opinion of the Members from both sides
of the House. So, steps need be taken so
that justice reaches the common man.

My friend, Shri Shejwalkar, spoke the
other day that the Ministry of Law, Justice
and Company Affairs is like ‘Brahma’ the

creator.

Sir, what exactly is the creation of this
Param Brahma ? This Ministry is the Param
Brahma. For, Brahma merely created this
universe ; but this Param Brahma created
a system which is out to devour the creation
of Lord Brahma. This Param Brahma has
created the demons and sharks like mono-
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polists and multinationals, gave them power
to devour more and more, grow fatter and
fatter, while always chanting socialism,
social justice and what not. But what they
are doing 7 See the figures. These figures
are about the assets of the monopoly houses.
11 1980 the assets were worth Rs. 14,408.92
crores. In 1981 it came to Rs. 17,443.72
crores. In 1982 it came to Rs. 21,688.39
crores. From 1980 to 1981 the in:rease was
21.1 per cent. From 1981 to 1982 the increase
was 24.3 per cent.  The Assets of Tatas werc
Rs. 1309.38 crores in 1979 and it increased to
Rs. 2430.83 crores in 1982, The assets of Birla
grows from Rs. 1309.99 crores in 1979 to Rs.
2004.79 crores in 1982. Same is the case
with Singhania, Mafatlal, Thapar, ACC and

Reliance Group. Regarding Hindustan
Lever, it had Rs. i87.80 crores in 1979 and
it grew to Rs, 286.72 crores. Regarding
Mabhindra and Mahindra Group...

MR. DEPUTY-SPEAKER : The only

company left is Choubey !

SHRI NARAYAN CHOUBEY : You are
also left, Sir.

Then, companies with minimum assets of
Rs. 100 crores were 47, Companies with
minimum assets of Rs. 50 crores were 72.
Companies with minimum  assets of Rs. 20
crores were 111, Then I come to profit
before tax. It is growing. Profit before tax
in 1980 was Rs. 1121.37 crores. In 1981
this was 1334.09 crores. There has been an
increase of 19 per cent.

Regarding tax not paid, what is the state
of affairs 7 In 1980-8 , 66 companies paid
no tax. In 1981-82, 78 companies are there
which paid no tax.

And about the figure of those who paid
highest tax upto 50.1 per cent to 70 per cent
what you find is this : In 1980-81 there wers
29 companies under the category, and it
came down to 14 in the year 1981-82. The
number is coming down.

And I will come to tax arrears. This is
what you are doing regarding tax arrears,
Regarding cases, I will come to it later.
But what is the result of these cases on these
companies 7 Assessments upto 1981 and a
few cases upto 1982 but most cases only up=«
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to 1978 reveal that 111 companies were there
with tax arrcars of Rs. 10,738.66 lakhs. Then
as per assessment made upto 1981 in such
companies owned by Birlas where they have
assets of 10 lakhs, who are in 10 lakhs cate-
gory, the figure comes to Rs. 975.82 tax
arrears. The tax arrears of Century Spin-
ning and Manufacturing comes to Rs, 169.51
lakhs. The tax arrca:s of Hindustan Alu-
minium comes to 169.00 Iakhs. The Tax
arrears of Hyderabad Asbestoes comes to
Rs. 13628 lakhs. The tax arrears of
Jiyajeerao Cotton Mills comes to 91.87 lakhs.
The tax arrears of Kesoram Cotton comes
to 133.56 lakhs. The tax arrears of ACC
Vicker Bubcok comes to Rs. 269.12 lakhs.
The tax arrears of Bajaj comes to Rs 123.25
lakhs, The tax arrears of J.K. Singhania
comes to Rs. 895.39 lakhs. And the figure
regarding Tata who claims to be the cleanest
among the clean comes to Rs. 370.09 lakhs
And TISCO alone comes
So, this

of tax arrears.
to Rs. 196.11 lakhs of tax arrears,
is the condition.

Sir. we are all very glad that this Congress
Party, the party of our Minister, has now
inducted** as a Member of the Rajya Sabha.
I don't know what they are niming at.**

(futerruptions)

PROF. N.G. RANGA (Guntur): How
is it Parliamentary, Sir 7 How can he men-
tion names 7 Why do you mention name ?

MR. DEPUTY-SPEAKER :
names.

Please avoid

He is a Member of the other House. 1 am
not going to allow the name,

PROF. N.G. RANGA : This 1s not fair.
Sir, you will have to look into the proceed-
ings.

PROF. MADHU DANDAVATE (Raja-»
pur) : He is not a Member of this House.
He is a Member of the Business House.
(Interruptions).

PROF. N.G. RANGA : Sir, it is not
proper.
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MR. DEPUTY-SPEAKER :
through the record.

I will go

SHRI INDRAJIT GUPTA (Basirhat):
All Mr. Choubey wanted to know is : why
the Congress Party which swears by socia-
lism and by the poor people sponsored the
candidature of *. That is all he wanted to
know. (Interruptions)

SHRI CHITTA BASU (Barasat) : Con-
gressmen have voted for kim. (Jnrerruptions)

MR. DEPUTY-SPEAKER : Any citizen of
this country can contest the election, whether
he is an industrialist or capitalist or socialist.
Therefore, there is no question of barring
him from contesting. If he isa citizen of
this country, he can contest the election.

(Interruption:)

PROF. N.G. RANGA :
allow it in the proceedings.

Sir, you cannot

MR. DEPUTY-SPEAKER : I will go
through the record.

(Interruptions)

SHRI NARAYAN CHOUBEY : Now, I
will show how the big houses are penetrat-
ing into the small scale sector. A study made
by Dr. S.K. Goyal of the Indian Institute of
Public Administration hus proved effectively
liow in the name of small scale sector, big
houses are growing and how they are pene-
trating in the small scale sector rapidly. The
paid up capital of Shafko India Bearing
(Tata) is Rs. 8 lakhs. Their assets are Rs.
484.50 lakhs and their turn-over is Rs.
844.68 lakhs, M/s. J.K. Heler Curtis has a
paid up capital of Rs. 6.13 lakhs and their
assets are worth Rs. 78.17 lakhs. Their turn-
over is Rs. 235.14 lakhs.

Now, to allow the big houses to enter into
this sector, the limits of tiny, small and
ancillary industries have been raised as
follows :

Tiny industry —1 to 2 lakhs
Small Industry —10 to 20 lakhs

Ancillary ™ —15 to 25 lakhs.

* % Expunged as ordered by the Chair.
*Not recorded.
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Now, to help the big houses, after all the
present Government has come to power.
Now, a study shows that the number of
small scale units registered with the State
Governments and other official agencies
established to promote small scale sector are

either owned or controlled by the Indian -

monopoly houses and subsidiaries and
associates of foreign companies. M/s.
Saurashtra Chemicals, Junagarh, is control-
led and owned by Jiyajee Cotion Mills, Birl'.j\,
M/s. Fertiliser Mixing Work, Cochin, is
owned by M/s. Shaw Wallace and the 12
units of the Hume Pipe Company are con-
trolled by Walchand Group. Even the sma!l
items of manufacture like stecl rack, almi-
rah and steel furnitures at Jaipur are con-
trolled by M/s. Godrej Co. Further study
shows that dereservations have taken place
under pressure from monopoly houses. since
February 1981, 17 items meanti to be manu-
factured in small scale sector only have been
dereserved. Some 65 items have partially
been dereserved.

Even the manufacture of synthetic deter-
gent items - has been dereserved. Colgate
Palmolive Co. has been granted letter of
intent for manufacture of detergent powder,
etc. M/s. Hindustan Livers have been allow-
ed to double their detergent items manu-
facture unit at Jammu from 10,000 to 20,000

tonnes.

Now, the TISCO have sought approval of
the Government to amalgamate with the
Indian Tube Company of Jamshedpur with
its own plant. There are 60 small and
medium scale steel tube producers in this
country. The amalgamation will provide
immense advantage to the country’s biggest
monopoly house against the interests of the
small sector.

This will help TISCO to avoid payment
towards Steel price equalisation fund, sales-
tax relief, and hive domination in stecll tube
market. Similar is the case of transfer due
1o deal of Hindustan Lever to Lipton. This
is an illegal deal, and the Law Ministry feels
that the permission of the Government as

also MRTP clearance in this regard is needed.

But the Contrcller of Capital in the Ministry
of Finance has already permitted Liptons to
issue new 62,20,576 equity shares of Rs. 10/-
each only to Indian shareholders of Hindustan
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Lever. You say something else and the
Ministry of Finance says something else.
1 would like to know why this is being done.

Now, on page 40 !of the Report of this
Ministry, you have mentioned the cases
against the companies. In the year 1982-83,
12,849 cases had been started against the
companies, and 21,713 cases were pending.
In the year 1983-84, 8440 cases were started.
And the cases pending as on 1.4.1983 were
26,205. What a performance ? On 8357
cases you had imposed a fine of Rs. 25,194 ;
that comes to Rs. 3/- per case. This is your
performance. This is the punishment that
you are giving to the companies. This is the
system how you work.

Even your favourite guy Swaraj Paul
states that cleven big houses have obtained
-Rs. 27000 crores of public money by invest-
mg. Rs. 148 crores only. They are the new
rajas and maharajas, who are allowed to
grow, and six hundred million out of seven
hundred million of Indjan people, as Shfi
Vasant Sathe states, are crushed under the
advancing wheels of the charjot of socialism
of India, nay Indira. That iIs the reality
today.

I could have supported the great Bralinma
for creating the universe, but this Param-
brahma of the Ministry of Law, Justice and

Company Affairs, the creator of starks and
demons, I cannot support.

ot SEaE fA (gra<a) @ gareqs
ngrza, & fafy, sa1q ot Fe0dY g 9o
a7 § grafead sgaral 1 givt w1 gada
T H AT @31 gATE | Y |w wifaq)
FY ATETFTAZ SATT § AT 1T 37 Ay
qagA1 g & gk dmF aqrmaifas ¥
grafrad S F197 § a8 Ay Fy 3T §)
HTT T AT ANTANF R A gfaenra)
F HATHRY FEAT AT F | a8} #7197 oy
F1 AT @1 § | g19ifF gag-gag q goy

- yHSHEE @ W AT zad Y ga

wFAr g AT A gt N AW @iz e
8

GHIN AW UF AT AW & wigr fafisy
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siifa etz fafas aaf & o w@a &, fafwea
gFIR &1 arsr aiga ara, fafag g s
aeq qg274 qier a1 fafaea Qfq-fearat «
[T Tl A1 @A & 1 g a1 ag A1fge
q1, 913 3194 2w a1 i1 qrarfas, sifes,
usdafas ot gizgfas feafa & sas gar-
faa Fra7 a0 stra afda sna Wl gw 0w
qTE & I7E ST & qAY Y HIAAT 9X
I g & foast fm s &Y arda 9 9413¢
3% g2 g1 AT =fgo ar )

zfozgq fraer #te i fHfras TEerT
F1e ifa F197 qa HAFT & a9 gL G AN
IS |T IAFY YA A1 7 Fufaad gawdl

gl

Fgd g arfaat 7 saq frare g%e fao @
Aafsw & ag wiadT =qar g f& guiza
#1 afqag  sumEmfAET £ q19EEATE |
gATY O3 &1 W FI SAAAT  FA 2 |
argwl atg gm0 6 guidy garaHEy Nadl
gfeqar A7e 7 ota a1 &1 U 1AF I fFHar
i et & sifagea @eq fwg ar gegiq
FQ AT TAAN 1 AH F1ZZTAFT AT & {2
§ &1 %aw 3810 9, afwa 37 359 ag fs-
o<, FA@IMAFT GEH TET H UST
FAFT 1% 91 | I a1g fee 97 faz ¥ agi
qifaarae & g9 9T fa=aix fwar war i
Ia® 13 A1 947 dIR GIFTT ST FA1gaT
Y, SaF gaATfa® w7 gu |

et fsfmad & M ag-ag 9=} 91ES
& g GE-TIE T A gl a1 gsw :FIEF
o< gf, 9AH sgaFA g o f& ada
gf e @ ad & ar mfsq gmig § mq
§ 1@ OdiaT F M S oAy wd A qar
S 8, 93 ThA1 H OFAT 09 § I 3AF
fem-femmm g8 E FF A F T T
S 1 g sEfga # #15 gafaeia w1
o g a1 gfefondt frfma v & gad

APRIL 2, 1984

Akalis Dem. Concer. 46(5

Art. 25 (Statt).
TG FAFT AT AT g AR agad A IS
39 Fg9 &7 fadg @ & AT F-FN
AIFIT & FTIFHI FT T FIIA ¢ |

9 g4 &1 nadaqd 9g g f# oiF gy Fr
garadl §, agi a5 & gEse, gaaae
¥ SR 31T 17 ar qraw fF agt #ur graq
g | §f t379 uF ©Il-d1 Jg &1 I IdAT
g, MT AR 9T agi a@ar g 5 faar-
AL FAfRai w Far giar g, feu a@d
Fgf 70T ATIHT FFFI Flear g, 9 qar
Tel grar & 7 s a3 gwawr wraw g ar
ATATAS &, @feh gra1® I ag) fasar &

Y oHY Aregar @ & cargEa aam
wfzx g, @fea gaxr afafafaay «r Zar
st =ifgd 1 IAN 1w g3 8, |9 9w-
1T gi, afaedz gi stgar aas gf @)
afafafaal & QX d g7 §© sz Fgd gQ
# wH wgHA F7A71 g, AfFT A Fo gA AR
¥ @A &1 fAaar @ 39 A9 9 qAL T
e 11T a1 f1eaq & 98 Fgr 14 a1 ag
TAT ATd AE] gnil, FAIfF IgT 9T FFHIF
T § @1 Sar @, 7417 § qeq7T F94ar0
2 | froaa-gdt udl 4T & o1 gX SIg WAW
FIAEA | “a1q F Af-3L F1 {1 g8 qG!
BT 8 | a7 T 7A19 T 9AT 21T § AT
TQF FT A1 731 (AT q1a1 1 IR HM
qr e an, g Y 3% faqy #3Q «raga
grat g | STeEAY 10 ®qT AT FHIAT
AN JAXN T FT FIE GHIAT AT 0T A
JuFI grad 4g gAY @ f& ag ardal &
FFFT FIEAT QAT & AT Iq ~q19 A
fas grar 1 afswzz diawra o frg a@
¥ IEFT @T Fad 2 AT WA F) T35 forg
avg CRfaar a7 &, &+ sraxt AT
fasr stro at gar T GFA § & gas afq-
fafuar Fa1 § |

# =gar g f s wdta &Ny §, F9-9-59
IS HSAT TEH FT AW GH GIFI X |
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g1eifs o fagn @FR T aqrq §, afea
98 Jgd TUI-9UX TF AQ J, ITHT QU-U
1A T F1 T8 fae qrar g o

ATT 1l AY qrEE ¥ gEEH A q
dfam 93 gu &, zawr a1 ag & % afege
T SR AT AR ¥ S5 F1H
A #3F & T I 21T W 2 |

At 3w | 14 wram F 51 fF gam W
FY 7oAl qrq § 1 ga Ay § F et el
qal # ay s wrarel K1 FW TANT I
g, ot fr mey &t ar7 &, T gad fag
qurs F a7 2, afFa 3 gIaal A,
IEFIT 1T gARFIE H AT FIHFIT HAA
Tgars |

17.00 hrs.

& gaAar g fF qu agi 9T fz#= § #17
far stro, &1 sarar ¥s8r

998 g3 1 a1q 4g o fx grs wiet
g #1217 oqrA oY agd d Jag @rat
qdt 31 #fF gim F1E IR grE def |
frgges Freezm &1 fugyes Ziges & Wi
F g&aT AZF F auET g, 8fAQ qIU -
Uy & fF 7g gardzdza 30 aag fagges
Freaq, fqggee Zrges 1 FAFIT AT
AT Y, ST Frfad § ST AT I GRS g,
AFar €1 A1 |

417 ww QEr wfwar g, fqad g
faara g &t @97 & IT79 T & &R
Sl AT F+E AT GIHIT g4l & | AT
ga G STTgH 9T FAAIR g4 & A1 &1 12
agl grad fear S1Q71 €, AT F GHT IAF
g qT gy a1 fgu I g A an &
gaq AN FIR-TIZEN FI& Ieg ale AN
TN 3 & AT ITF AW AT ESAT JIe I1A
&Y & | gafay 17 FT77 A 39 ALG 71 913-
qaq FIAT 1T fF FANT 77 F FIT W
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fardY wa, g3, a1a7 A 919 F 1 AT

F TYIT T FA1F {I-STH F o |

F9 fz7 gy A sk § wwrarfs
faeell 1 wa@r &l 4 uF A1G FIAT-
afaat % am wifod fFoag g1 s ag
1T g2 8, A1 Ag aga AT ATHAT § AT
AXFTLH T7 FX T F1AFET FIAT A1fFC
FUT IAATZN F UF a19 17 facet F1 A7-
arqr g4t & qad Ara faar F, aragwa
faru a2t GFTATF A1T 2 | AT THY AG FT
feafa gaq storg Y grM, atgag aw &1
gFAr HIX @@sdr & fau @aw qar g
aFHar g | gafaq aTFT &1 37 T FY
oF-ata &UAT Fifgu | stz 37 arg gy
qT% 1T, T AXHTT F1 ag adr qarar g
foa o feaq fea @ feeet wawgu §,
g AFIAT a7 F Afawrr § ar g, qT
Agt &, ara 1A amm &, faegia ga% A
wagEar g1 H fa@arg @1 § =igar g fw
R AZ1ZT ITT ad U TH Y IFTW 9T
1A |

GHT W § F1AT g7 O W@ § 4¢ T
glagagdm =g & & wer ga faa
qYg ¥ qar gi1ar &, Hgf 9271 grar g A F17
@ ga# fag fawma &)1 as-ag qelafa
T IAafa a9l 1 AN FW@ L, A
qTH FAIT &, AIFTT FT @1 A g AT FTX
g7 FT AT W g1 AU HIAg g fo o
W 23T A AN FW & MT FTAT 49
A §, 3% f@AIF asq FIATE FIAT
Fifgu | oA 1§ O g1 qT9F gaiw
2, afwq gan aga-ga afadq s A
sravaswar g, (a8 rar g7 aigy fasve
g% |

g T o fagq §ft s1@m #ig
srafaat & 3 #01 912 & 993 § T w153
qF2T & FIXGIA 4T ATH FATT §, TAH
gg ¥ srar 9311 Ay fa=wr § f@ @y
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qavaa, qafsr gmigey, afaF &
FRI9 ofeas szafEe & s F7a 2
g anad g fF A & 27 §9 4! fasar
g, 89 a1 IXETLH A1FT g, zafag 7 Iadr
gl ®19 F3a g, fqqar 3 sra7 femm & gar-
feaamaag 21 avw g ¢ f5 gu o
qfsa® siz@fea ar saa-oeaT I
AR qafaw gaFz gAr Ffge | ae-34
FEl-Hel UF g1 ATGH Fawaq off § %
Fafaw grataz e ot & | GIFTTFT IT A
q7 sige vaAr Arfgw s gFr afafafun
R A9 @A Fifgw 1 s ar fmEad
S AHIET 7 FT7 T2 F3T 8, I7F (@R
ugqd aq7 Ffgw |

qfsa® sEefdm § A FI A1A
qNFT A4 GA-THA T AW AT HAT AT
fanfor &3 & &7 IeqId #1 agd & |
fagrar @ 1% vz § IaFT 9fa-
fafaca a1 aga smavaF® 2

I H GFI FT ATIE F T qGTHZA
a7 aa waquz #1 szefde &1 FfFa
ggd #w 3@ # e & 6 399 fogges
wrezd o1 fogass Zrzes &1 &8 sl
Jawqa ar 4afsw sravazvgr ) gl afsas
geefdm #1 gFif & s fagw e
FAAET &1 AFEd & R gw ey
a1y &, EHIN GURIT § F1E F1EA7 4G & |
YT 51 g q19, §9F FIA § A1 AT Jq19
HN A FT g g3 W AT q2ATS 1 Fg
qfsas sugfam owy &1 TEE 91 fogyes
FIE2g AT Zged & A F WX FIA
g feaama fadt F aEg T8 ST
g\ gafag g @ S & Fqu g fwag

frrarm o g &3 A7 Ed faaw aa7 qifs.

g< afsas yuewefan @ faaar festamd 1
R fgges FreEd T T F fag
geare 7 fafvmq fear g Saar fegwa
ga# oY gAr FfEd |
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T @Rl & @9 § qqET AWy g SN
AT g G &1 qrar faar

SIHHRT ABDUL SAMAD (Vellore) : In the
High Courts of the country hundreds of
thousands of cases arc pending for dis posal
for years together. It is a well known saying
‘Justice delayed is justice denied.’ It is repor-
ted in the Annual Report of the Department
of Law that out of the sanctioned strength of
421 in the High Courts, 72 seats of Judg are
vacant. This further delays the disposual of
the cases and thereby increases the cost of
legal remedy. Out of these 72 vacancies,
in my State of Tamil Nadu 7 scats are vacant
against the sanctioned strength of 24. 1
appeal to the Government 1o take up the
matter not only of filling the vacancies but
also sanctioning the additional scats as de-
manded by the various High Courts.

Further, for the last 18 years not even a
single Sub-Magistrate is selected for the job.
For the last 8 years even the District Munsifs
are also not selected in Tamil Nadu. There
are 150 seats of District Munsifs vacant in
the State of Tamil Nadu alone.

Further, the plight of the people in the
subordinate judicial services is piuable.
Those who are in service are getting only
40 per cent of salary in Tamil Nadu when
compared with the salaries offered in neigh-
bouring States, Further, they are not pro-
vided with living quarters. Lven conveyance
allowances are not paid. I request the hon.
Minister to look into the matter and remove
the disparity amongst the people who are in
subordinate judicial service in the State of
Tam:l Nadu.

We have been told by the Government
since 1976 that they are going to bring a
comprehensive amendment Bill to the Waqf
Act of 1954 based on the recommendations
of the Wagf Inquiry Committee. 1 only
plead with the hon. Minister to give a
categorical assurance that it will £be intro-
duced in the very session, without any
further delay, since the Muslims are very
much agitated over it.

A piquant situation has been created by
the recent judgment of the Punjab and
Haryana High Court. 1 hope the hon.
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Minister, who was the former Chief
Justice of the same Court, is aware of
the fact that the Court has decided, that the
Punjab Waqf Board has no locus standi to
maintain suits in respect of wagqf properties.
I do not want to comment upon the judg-
ment of the High Court. I am happy to
learn that the Supreme Court has given a
stay of this judgment. Is it not strange to
say that the Waqf Boards which are appoint-
ed under the Waqf Act to supervise and
control waqf, have no authority over it ?
If salt were to loose its taste, where shall it
be salted ? Perhaps, the learned Court has
taken advantage of some lacuna in the pre-
sent Waqf Act in spelling out its decision.
If it is the case, 1 appeal to the Government
to take urgent action to cover up the lacuna
or else all valuable wagqf properties will be
lost for ever.

As the Minister is aware of the fact that
there are more than 35,000 waqfs in Punjab
and Harvana, out of them more than 12,000
are mosques. I appeal to the Minister to
take all possible immediate steps to save
these wagqfs.

I want to urge upon one important aspect
of Waqf properties. Many of such proper-
ties are under illegal occupation. In order
to regain these properties, exemption must
be given to Waq( properties from the Limi-
tation Acts. The State of Tamil Nadu,
following the State of West Bengal, has
rightly exempted the Waqf properties
permanently from the operation of Limita-
tion Acts. Similar lJaws must be passed by
the other State Governments. 1 request
the hon. Minister to write to the respective
State Governments in this regard.

Another sad aspect of the Wagqf proper-
ties is encroachment and illegal occupation.
Many valuable arcas are taken by unautho-
rised people. FEven Government Depart-
ments are illegally occupying the valuable
Waqf properties. It is gratifying to note
that recently the Government of India has
passed orders transferring 123 propertics
from the L and DO and the DDA to Delhi
Waqf Board as per the recommendation of
the Burney Committee. I thank the hon.
Minister, Mr. Kaushal and the Minister
for Housing Mr. Bhagat and others who are.
responsible for taking this right decision.
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I have come to know that our respected
Prime Minister has taken a personal interest
in this affair and has written to all State
Governments asking them to take necessary
action for the restoration of Waqf properties
to the rightful owners. I hope and trust
that the State Governments also will come
to the rescue of saving the Waqf properties,

17.12 hbrs.

[SHRI CHINTAMANI PANIGRAHI in
the Chair)

In order to get the proper benefit out of
the 'Waqf properties, exemption from Rent
Control Act also must be given. Many
valuable properties are not getting adequate
income because of the Rent Control Act.
I think, our hon. Minister is also aware of
the fact that two shops belonging to Delhi
Waqf Board are fetching 70 paise only
per month as rent in Delhi. To collect
70 paise, every month seven rupees are spent
on conveyance.

One tannery which is situated near Idgah
in Old Delhi is paying only Rs.50 per
month as rent. In order to putanend to
this sort of exploitation, I plead, exemption
may be given for the Waqf properties from
the Rent Control Act,

Another important aspect of the Wagf is
that mosques placed under Archaeological
Department. There are 260 mosques
throughout the country and in the capital
city of Delhi 35 mosques are under the
Archaeological Department. As you are
aware, mosques are intended for prayer and
they will never be considered as mere show-
pieces. While appreciating the concern of
the Government of India in protecting the
mosques which have archaeological and
historical value, I appeal to the Government
not to put any obstacles to Muslims who
genuinely want to conduct congregational
prayers in those mosques. Muslims have
an inherent right to pray in all the mosques
of the world.

1 am happy to note with satisfaction that
recently the Government allowed to conduct
prayers in Safdarjung Mosque. This must
be on permanent basis.

I further appeal to the Government to
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[Shri Abdul Samad]

make arrangements for the purpose of
regular prayers by the Muslims in Mosques
which are under the Archacological Depart-
ment. Thank you.

SHRI BRAJAMOHAN MOHANTY
(Puri) : Mr. Chairman, Sir, at the outset
1 will invite the attention of this august
House to the cpisode that has taken place
in Andhra. The Council there was pro-
rogued although the business of the Council
was fixed up to 3rd April. It is a pre-mature
action taken at the instance of the Govern-
ment and when the Council met, the Minis-
ters did not attend. You know how the
crisis has generated on account of the con-
flict between the Supreme Court and the
Council relating to a privilege issue against
the Speaker.

Yesterday or day Dbefore yesterday
some of the stalwarts of the opposition
placed before this House the suggestion that
the privileges should be codified so that
there can be no crisis in the future,
My submission would be that thisis a very
wrong assessment of the position. As a
matter of fact, in the year 1965 the matter
was referred 1o the Supreme Court by the
President. The reference was reported in
1965 Supreme Court cases, the Keshav
Singh's case, where a very similar issue,
like the one agitating the Andhra Legislative
Council, wuas raised. In that reference of
the case to the Court by the President, the
Supreme Court decided that the general
warrant issued by the Legislative Assembly
is not conclusive, whose implications are
very serious. The implication is that the
House is not supreme even inside the
chamber, the finding of the House is subject
to scrutiny of the court and article 21 will
be applicible. So, there was a crisis gene-
rated. It was a crisis in the Constitution.
It is a crisis in our political system, it is a
crisis in our democralic apparatus.

This is not a partisan issue. It is not the
Government alone which is answerable ;
the nation as a whole has to answer it. [t
is a question where every party has to take
a decision. Subsequently, there was the
Speakers’ Conference, where it was decided ;
let there -be a Constitution amendment in
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which it should be established that article
194 should not be subordinate, should not
be subject, to any other article of the
Constitution. That is the remedy that has
been suggested. But, unfortunately, nobody
has taken notice of that. We wanted to
ignore the problem. So, the crisis is gene-
rated.

Now the time has come when the nation
should react, when the political parties
should react, the Spcaker should react, the
Law Minister should react, some initiative
has to be taken once and for all and it
should be decided whether j;0u want to
keep the House subordinate to the court, or
you want to give the House its supremacy,
at least inside the House—I do not say
supremacy in this country, because the
pecople are supreme in the country. But
the House must be supreme inside its
chamber, inside the House ; there should
not be any interference by the court in the
internral matters of the House, either of
Parliament or of the Assembly. The posi-
tion should emcrge and that can emerge
only if there is a constitutional amendment
made, and that must be donc on the basis
of consensus of all political parties, of all
forces connected with it,

The Andhra Pradesh Government has
referrcd the matter to the President. 1 do
not understand the wisdom of it because, as
a matter of fact, the case ol the editor is
pending in the Supreme Court and they
have to argue the case. Besides, there was
a reference on the very same issue to the
Supreme Court by the President of India,
the well-known Keshav Singh’s case. So,
no useful purpose would be served by again
referring the matter 1o the Supreme Court.
Either you have to accept the judgment of
the Supreme Court, in which case you
accept judicial scrutiny of your decision,
you have to accept the general warrant, or
you have to change the statute so that your
internal supremacy can be restored.

Coming to the judicial system, so far as
this country is concerned, it is a democracy
but a liberal democracy.

Really the will of the people will not
prevail, because the Constitution has been
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interpreted by the judiciary in different
ways. The present position emerges that
the will of the people will not prevail unless
it conforms to the Constitution of India,
unless it conforms to the norms of the
Constitution of India and that it conforms
to the Fundamental Rights incorporated in
Chapter III of the Constitution of India.
Sir, this is a very peculiar position that it
remains as a hurdle for us to go ahead with
the social change. You know what has
emerged in regard to the concept ol the
basic structure in the law of the land.
Nobody knows what is the basic structuie.
Nobody in the Government, nobody in the
Opposition and nobody in the country
knows what is the concept of the basic
structure. It may expand everyday. You
know about the comtroversy of the basic
structure that had gone on and that the
Supreme Court did not agree on what is the
basic structure. It 1s a nebulous thing and
at any time the court can come to a decision
that this is the basic structure of the
Constitution. That type of uncertainty is a
great hurdl2 for the Government of which-
ever party that mayv be to bring about
social changes. You can imagine the party
with certain commitments, election manifesto
when it comes into power, what its condi-
tion would be when it finds it is not possible
to implement the election manifesto because
the judiciary may stand at any point of time
against implementation of them. So, this
creates crisis and the Government does not
know where it stands That is how this
uncertainty goes on. No Law Minister can
say that the Government is going to nego-
tiate for bringing about a change in article
25. I am afraid if they have got the power
to do so. Of course, 1 am not a constitu-
tional expert, but can we change the basic
structurec of the Constitution ? One fine
morning the Supreme Court may take the
view that this is the basic structure of the
 Constitut:on. and  therefore, it cannot be
amended it. If all the Mcmbers of the Lok
Sabha and the Rajya Sabha join together
and all agree and raise their hands, even
then that amendement will not be put
through, because the Supreme Court will
say it is ultra-vires. This is the uncertainty
that is prevailing not today, but for decades.
That is where we stand. That is the crisis
and no one knows where we stand. Every-
thing s uncertain. The crisis with with the
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democratic process is that whenever a poli-
tical party which comes to power with a
commitment to the people, it cannot go
ahead. That is the reason why my submi-
ssion is that there should be some serious
thinking on this to see that the will of the
people prevails in this land.

You know when the Constitution was
framed it was conceived that the will of the
people will prevail. But today deliberately
the due process of the American Constitu-
tion was given a good-bye in our Constitu-
tion. Now the due process is coming into our
Constitution obliquely and behind the door.
So, this is the position. Now, my submi-
ssion is that there should be a serious
thinking about it. Otherwise it would
always create trouble and no social change
would be possible.

Now, I come to another aspect relating
to the pending cases. Liere I quote the
Supreme Court Chiel Justice statement
made on 26-11-1*81. That is on 26th
November, 1981. He himself stated :

“...over a period of six months, 12340
new matters and 15600 Miscellaneous
Petitions were fixed in this Court.
At the end of the year, one month
from now, we expect to reach the
staggering figure of filings in 1981 at
at 25000 rew matters and 32000 Misc.
Petitions.”

This is the position. I think justice dela-
yed is justice denied. What hiave we done
for the number of cases that are pending
and how could you assure the citizen ? As
a matter of fact, I shall also quote another
paragraph of his speech :

“A National Tax Court, a National
Labour Appellate  Tribunal, a
National Services Tribunal are sugges-
ted as possible solutions for reducing
the pressure on the Supreme Court.
If nothing else helps, these alternatives
may have to be regretfully resorted
to.”

My submission would be that expeditious
measures must be taken for establishing
these Tribunals so that thatcan answer to
some extent thc problem of accumulation
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of cases in th¢e Supreme Court. Besides
this, the problem is acute so far as High
Courts and other courts are concerned.

Now I shall come to the other thing, that
is, the systcm as we have evolved. 1 shall
place before the House one Bulletin that
has been circulated by the Vishva Hindu
Parishad. 1 shall quote from paragraphs 5
and 6 of the Vithva Hindu Parishad
Bulletin No. 5 :

“Nowhere in the world, apparently
anything like minority rights exist.
Our Constitution thinkers might have
their special reason, compelled by
thc  post-partition  situations in
Bharat, to think of safeguarding the
interests of the non-Hindu religions.
But the whole question has to be
thought afresh in the light of the
situation prevailing ever since, and

now.”

“Now, the minority rights have gone
to strengthen the Muslims and
Christians in such a manner that
Hindus are made to suffer. Besides,
in the matter of rights, how can
they enjoy anything which their
counterpart is not allowed ? This
will be discrimination between citi-
zens, on grounds of religion, which
is against the principle of secularism.”

My submission would be : how to think
or imagine the trend ? The trend is to
carry on an agitation to abolish the minority
rights from the Indian Constitution. How
was this literature circulated ? If the law
is inadequate—1 invite your attention to the
fact that the law permits the circulation of
the literature of this type. You can imagine
what the effect of this will be. How is it
that the journal Muslim India could be per-
mitted to be publiched 2 These are the
things you must take into consideration
because we are fighting against the religious
fundamentalism  which is cioding ‘our
system. So, my submission would be, let
the law be widely cxamined and if necessary,
changes may be brought in. The forces
which do not believe in secularism, the
forces which have exhibited themselves as
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communalists, will they have the power of
franchis¢ ? Will they have the right of
citizenship ? This has to be taken into
consideration, if we want to survive asa
democratic and secular country. Otherwise
there is no escape from it.

So far as the MRTP Act is conccrned,
my submission would be that there is no
hundred per cent answer.

The growth of monopoly has been reduced
but it has not been completely controlled.
In the year ]980-81 the growth is 209%,
although previously it was more. At the
same time the growth of public sector is
23.67;. The public sector is growing but we
should go ahead in such a way so that the
growth of monopoly and concentration of
wealth must be completely answered. Mr.
Law Minister, the amendment that you have
proposed in this respect will not answer the
problem. There must be re-thinking about
it s0 that it can completely answer the pro-
blem of monopoly and there should be no
further growth of monopoly. Asa matter
of fact the rumber of monopoly houses is
growing every day.

I thank you for accommodating me and
giving me some more time.

SHRI N. GOUZAGIN (Outer Manipur) :
I thank you for calling me to speak.

While supporting the Demands for Grants
under the control of Ministry of Law, Jus-
tice and Company AfTairs I beg to draw the
attention of the hon. Law Minister to the
effect that the States of Manipur, Nagaland,
Tripura, Meghalaya, do not have High Court
of their own till to-day. All these States are
under the jurisdiction of Gauhati High
Court. Of course, Gauhati High Court has
been running High Court Benches in these
States. But after ten years of granting
Statehood to these North Eastern States,
why is there any delay in giving High Court
separately for these respective States ? I think
this is the constitutional need and demand
of the people of the WNorth Fastern States.
In fact, we are being given a step motherly
treatment.

Now [ will concentrate only on the basic
problem of Manipur State—my constituency.
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I said, we do not have High Court. Before
Manipur State was merged with the Union of
India—i.e. before 15th of October, 1949—we
were having one District and Sessions Judge.
The same patternis still continuing. Even
though we have eight revenue districts, we
are still having one District and Sessions
Court and Sessions Judge.
whole State of Manipur and all the Sub-
Divisions arc left without Munsiff courts.
Very few are having Munsiff courts. These
courts ars cooncentrated in State capital—
Imphal. The poor rural people have to come
from far off places, interior places. Why do
you not establish Munsiff court, additional
courts and Sessions Courts in their locali-
ties ?

As long as we deny this to them, it wi}l
amount to denying justice to them. This1s
the constitutional demand of the people of
Manipur. I hope the Law Minister will 100k
into this. 1 would like to state onc thing
more. Manipur has been allotted two Parlia-
mentary scats —one for the general voters
and the other for the Hill people, Scheduled
Tribes, since the year 1952. But no changes
have been made till today. Since 1952,
about 32 years have passed. The division
of voters in these two constituencies is like
this :

32 general Assembly Seat voters—I have
been voted to the Outer Manipur Parlia-
mentary constituency. It 1sa geineral scat.
Another seat consists of 28 Assembly seat
voters including 9 general seat voters. It is
the Scheduled Tribe reserved constituency.
That means, for the reservation seat, pcople
from non-reserved seats also are voting. Do
you think there is any justification for this ?
Since the constituencies were made in the
year 1952, itis high-time for the Ministry
concerned to see that one more Parliamen-
tary scat is allotted to Manipur to enable
the people to have 2 scats for general voters
and one seat retained for the Scheduled
Tribe voters. [ think, there would be justifi-
cation if we do like this.

There are. lot of irregularities in the
boundaries of thc Assembly constituency
also. Even if you are not going to make
general delimitation programme, kindly see
that minor amendments or corrections arc
made to correct the irregularities ctaused so
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that the voters arc not put to inconvenience
at the time of voting. It will be wvery
much in the interest of the pcople. My sug-
gestion in this regard would be that the hill
sub-divisions where the Assembly constitu-
encies are carved out should be co-terminous
with the revenue sub-divisional boundaries,
Likewise, the district and Parliamentary
constituencies should also be co-terminuses.

These are my few suggestions and request
that the Law Minister would look into this
and make necessary arrangements for cor-
rections.

Regarding legal-aid and other facilities
which have been mentioned by many Sspea-
kers, people in Manipur have not got the
benefit till today. We are very much depri-
ved of this because whatever Government
have given towards this programme is too
less compared to the amount to be paid to
advocates engaged by the rich people. We
cannot compete by this amount and we can-
not get better service from this. Therefore,

it is a wastage of money also. It could not
help the poor.

With these words, 1 support the Demand
for Grants under the control of the Ministry
of Law, Justice and Company Affairs.

oft TTo Qo UHT (AA) ¢ @wIqfy o,
a1 i sifezg 9T 197 g H, FFAT
HRTF &) AT TAT AR FT €ATT ATIH
wIeAn ¥ AFET FIAT AT g | THTATT
wiady afsaw fafads i =t @ agrge
gres) SR JANFIW ATTAT SET HEAN
fayfa &1 srgwear & fgedl a1 @41 & fog
geqifya g€ oY | AfFa, s 3@ gody
g17 srfqafaaqro 23 &1 faq @ &1 59
Frqa) 7 fussy #3% agf § AT AFKIIE
anifez agf azarar &) faa usal § ;A
a8 g1 et J& afzfede eg 78l fag
a7 ) FAa-geed F a1 F FHT AN AN
do% agY g€ v g F1E AN A § W
A8l & afew ot wfqw a1t & dag w3 §
org ot A%E FW qlRT oA HX &7 W
faara fagf <t 37gF oY 50 F8q4T & a1
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¥ a8 Wi AT A I a8 "gga
far i gq weat § w10 F 391 gfaga @ o
Tedter 2 Fear | g4 aig HlFrg qaf s a
Y G} TANNIT FY FEY AIHT AAGT AFT
éxeﬂcsr % foar | 9t F Faifa) 3 w59
ATAT FT AT ATAT 97 fqu g ag QA
JqAY JFHSAT F 1T FTOAY ARAF F) A7
fear | uF At ¥ A sTIfa | 399
Fg frar & o< i @i sfqafaaag &
TS FATT HAw 7 WoeeT wrg oy §
MR WY STEgHTR dg Ag FT gEA
g 1 gafag AU sgy § fF gaen fagy
®7 & erfge AT A1 T gTqH FAATAN
1 3T o FEdY ¥ Fedt adqq faar wrg |

Sl IF AT &1 qIATA § IR AW I {eAr-
fasmifeat, gao A7 T wgo ugo d5 )
NT & ear7 srwfaa FIAT A18aT 1 far-
fas1d) 97 a9 d o 08 A1ET & qreer §
A eifedY g1ar g | 3y ArAr F J17
g fm ag s 9 & &f g aET
geuafead aAir w@ar T gfad ik
g'rsarf‘té}a%?ga“f #1 fadg &7 J werr
FAIT | AfFT 1983-84 & 97 & 741 @Yo
#1To Gro 1T g8 & fFrarfaswifal &t #18
gfgwry agl g war g1 fearddes o
TN T § ITF AFHITL THo THo Go 1T
gdo o, Eo UHo Fo IFE & AT 70
a%g ¥ gfarq &1 gFo dlo & JfHAIT H9T
ar ra § R faArfaaifat & gra F.r“r%' '5"1
ara § | gEferg &3 foei 9 g qar g

aar | fefeae dfaedz e go o =gar |

g, 1T F& ST qHo Glo AT Qo o qlo
FiRar | AT ag g g fr A ew § 0w
ferigmar &1 arqraxe 9a1 g1 a1 g ) aia-
g T 3T gEea-gedr | gfera A arqﬁr
% @ W@ &1 N0 § qEr FGAA1, AT
#Y TS AT, ARN &Y (A 47, TG IT
F1 %19 g 741 § | safaw § F1gar g <o
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THo F At F& gfqw ¥ afuwrdr gz &
98  #T faw I1C 1 qgo o FX wgo
THo dlo, §to THo & arefld ¥ siv G
T8 €lo UHo IAR) Vegar XA Aaqr ar
F¥ it WY 3 ad e arTo fo wlo
197 AT Srg T guAY o Ao o
Hlo FGIA FY FIT |

qg FZT A147T ¢ f% g7 sraraay +1 feal-
ST gafaq #T W@ & s &t &) sa7g qear
fasr 1 st @ 1 srqwa aY ad) aarar 2 fe
azaqt & fefls7 & sarr gear agy faar
& afesd =arr stz mgar 1w Ak A9dtF 4
fasar g& gt war @ 1 dar f5 sl it
FET, G91H FIE T g1$ #12 § faat arg
T Gfen § 1 gz samgman gIg #1F §
aral Fq9 4fer § s 1T qra § 3w
12-12 @191 % & a7 §feq & | gasr
il @ 91 33 & fao afys s 1)
fagfaa &Y a1 fafwea gréaret & 75
g @iel aSt g€ & 1y gATgEIT ATd
F1E# 20 I Y g @I T

qHl TF IS Y S7 o Fagfe g8 &,
g g FIE W a7d¥ @ g, widare,
wdtstrag, sifgarg e awarang & sy
qege gt afwe F ATETT 9T g g€ 2 | gy
IF WSLee ez HRX AgTes 1359 &) aTq
g 37% fAq fadl ft srrag & NE s
N E | TR WAl AN QN 2, ag Wik
NANATATE, TR FY gfdmar § 787 oy
& qafaq T #irq 98 g1 arar |

TATRIAIG g1 #12 & 20 9T #Y g
qrdt &, agt st aF g e wfeag
frgsa aff #< @i §, agi ofser %
afezg W aw § 1 92 & st ANw qfezg

&, 5 OF 9rn a1 Y i fee fare-

gee 182, forgges greq ar qrzaifed) &
ATZHY A1 GIE-FIE §H 97 F §9 F weal 78}
faerlY, 37 9 qFaw §7 o fear &4 Ay
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fefizaz wiz @ & foga v fmges @y
AT forgges 213s9 & 9T §, 9§ gHUT
¥y WA &, AfFA 9 IAF THINT F
qF AT Zla &, fa qwar g fF 7 gri-#E w
qEAT 1A § AT SATT TN @Uq FT QA
Y & 1 FEr AT & fF 3T wrEE § ey
arr agl faga &1 F 13 & qrg Fgarg f+
fagaez Freea i frgaes C1geq F @M
ST T AW § FIAA AT AFT & qT 39 29 H
FIT A1 JgAT &0 T =TAAT G AFA
afed 3% arg zemF A8 €1 W

afgara &1 nfzwa 16, 99 G307 (4)
FaT BT FIE F AT AL AT ? FAT 4
a13+3 AT 2 ? g 7 H[ AT qel HQ
ey gz g fa o grs /12 @x dfqura
F1 FaeAAT &7 1@l 8, 394 [@ATH vFq
atar arfgo | gmr eTd wgAg & {5 g4
qT AT AEAEET # fAFreaT |

wra @ #r fagges F1ee H1X fogges
z13d agd gdicaifea & 1 g g 0 Rw A
Gl gS aquAdr 1 I H SATYFT €A
gTFEcz FTAT ATZAT § | GIL AW H SH 1T
AFAFIIY T ATH 9T AYATET &1 AU ST
T@T 3 | IALTET H ATAT 24 AT FAW
F1 UA-FTIFET H ThT HgHT AT AT 197
> 39C 92w &1 10 IJ@l A1 fFE
zFEsT PRar ST AT 60 GNEE fgeg ud &l
gu-zrgrer & fgarT ol & a1 § 31T 20
qIaT AFAS FATHT & § AR 20 9i@e
fazgez wrez, fagges grEsa T ATl
frAs 5 2 afFT 24 T AT [ HRA S
19 QT HIT AT 2, IAA (0 e fuzges
Frez o7 fngges Zized W1 wigAf @ &
S 8 217 40 UTHE AFAT FAAT F AW
& | gaw fgeg ad Y Fo-syF%qT #1 fgara
Suiy FT A1E o eafad qE W Aar )
ze7 ud AV AU-TAEAT T TIR Y T
u eafad et # T AT E | Z8F HING
gg gal f& =il sdal & a9 T A ar g, T

CHAITRA 13, 1906 (S4KA)

Akalis Dem. Concer. 478
Art. 25 (State).

FIATE AT AR T §, BIT gha q1R 0 §,
Ig BF TA-FTI72T T 3 |

aamfa wglaa : ag v fearddz &

FiZT |

H Ao QAo MW : AU [IAAT g
fafqedy @ agf & | 9 Fg4 FT Aq@T 38 ¢
fa oar 37 ¥ giefnad @ix faaifasr &
afaFd &1 sfawww & w@r 2137918
AN F1 5701 781 faa g1 8, 578 79I
q FAT fHmar A1 W@r g |

TATRIATE T 3{1A7E WaH, | FT TGS
FI ATTE FT &vg @1 AT, agf * gEH
AR AT-MTT qF 16T 77 3 5 qfaa gw
FAATEN FT TA-FIIFZT FIU, FHT FIEHT
gEeIR a1 g | # A F3A1 o6 arrad AT
Fazgara 2, afsa s ag 9 2 A9
FTATZN F1 TA-F13I72T FT FI W@ &, 37 9%
Fraaray grAr ifao | 39F fadqars 302 #7
gHear &q fFar srar =ifgo |

gfama & garfas awwT a1 Figw
fredtafeardy gt & afsa sazaw & I
F T G ATEIT AT GAY T AT H 5F Y
war & faag gaarfa® gwz dar gy qard
wr gy 2 & w5 wgiea 39 fagy g3
Fie AT q1 T7 I AT IHTA ST |

gfagra 2o &1 &7 oE a1 g, Ffewa
aad %1 fawar g f+ ag s aiw af 78 &,
afaaT & G AL ¢ 1 s3afady faax
al gl 8 | ®q 9% q&@Afafesr §13w
safgadi & f9 o F7A9 g0 § aR gw
safgaat & (a0 §% AT F19T G0 § 1 F1T
w1 famg & g7 A warg Jg @ ar
F1AT A1 afear 4 stz afaara £y afcar
T

I H 20-152 AATH A IS {09
farory =11 730 2 1 FAFT AgA @@ dyer s



479 Akalis Dem. Concer.
Are. 25 (Srarn).

[0} &iTe GFo UFM|

@ & | afwa g ax gifamfas gz @0
AT AT ZH qIT | 979 g 17 F 1 /a4
qrgea § 7 327 § R AT QAT F
qaAfadt &1 78 g § groawd gt 221 ¢ {6
S 3w ¥ oy grzw fafarzv gf | o =af¥a-
faorg & arR & A1 Faart g fF geraR &
F1AT § AT FT A, F4[F I FT AT
Fr orar g f& domga 7 #3071 (saaua)
T T ave 1 fegfa qar 1 Srom, at
FA AMTY qHT 1 qGEAr @ {5 o fra
grzw fafaeat & a7 fafaet g

ZAfau & w19y SgAg FIAT AEATE fF
gq ®@faqT F eaFe F @I T g 1, A
gfaen sradi faar gam 2, 21 271 A JaE0
QT F | AT AT TH FHT T8, FF F18
gAY T T T aFar g, afwa qfagra agy
a7 | "gfagra 1 afzar £1 gy #1 Fifmw
A FY AT, eTAT FHFT TROTH T ZXATH
BT |

FIAT T TEARTT 2W F fgowrera & fag
gt wifgu, agafadis 1 fewrsa & fag
AgY grar =fga

Td wWeal & 919 § FZAT g1 g Faw
§ fafa w1 wraa AT &, A3 I WL &1
|WEA &, ST & F1AA 2 gfaga H awg-
I3 AT, G, FTA H1 W1 &1 75 § A1
za®! ag7 Hegea faar war ¢ 1 ofEq s 3w
¥ Fgf A9, g AT F1AT 1 FIAT TEY 8
gifagifa® saaeqr & g XY &1 F7 W
¥ o1 qEY g, AT AN &, A1 {A19FT 4g fae
gerifa® st enfweorqer gl 81 gafau &
zq fas &1 favia F@r gy

MR. CHAIRMAN : Prof. Ranga.

PROF. N.G. RANGA (Guntur) : After
this speech, what is it that I can say ?
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[ wish to congratulate the two friends,
Shri Mool Chand Daga, and our friend
from Tamil Nadu, for the very useful contri-
butions they have made. Only one difference
I have, in regard to what Mr. Daga has
said about the Supreme Court and the jud-
ges. I do not know enough to be ableto
support him and accept what hc has said,
but then I do not wish to differ from him
very much because my knowledge about
the activities of these judges is not cnough.

Some friends have suggested that the
court fees should be abolished. It should
have been abolished long ago. It is not

very much money that Government collects,
but even if Government cannot do that
wholesale, let them at least exempt the Sche-
duled Castes and Scheduled Tribes. Secon-
dly, let them also exempt from these fees all
those people who are poor, whose income is
less than Rs. 500 a month.

Thirdly, so many friends, and the news-
papers also, have been criticising the
Government on the score, on the false score,
that Government wants to pack the courts
with their own nominees. I do not think
there is any truth in it. In fact, the Govern-
ment may be condemned for having failed
in its duty to serve itself. They could have
packed all these courts with all those hund-
reds and hundreds of judges who are needed,
but they have not doneit. It is not only
this Government, but the Janata Govern-
ment also was thus foolish. Actually it is
not the policy of our Government, whether
it is of the Janata or of the Congress hue ;
it is not the policy of the Government to
pack the courts with their own partisans.
That is proved by the facts themselves. But
at the same time I do take the Government
to task, and the Ministry here as well as al]
others who are involved in this procedure
of appointing judges, for their failure to
appoint these people. There is unemploy-
ment, much more unemployment among the
lawyers. And thercis quite a lot of talent
among the lawyers. They are really keen
to be appointed as judges, and I do not
know, I cannot understand, what stands in
the way of our Government bere and also
at the State level. There must be some kind
of a nervousness or atrophy somewhere.

I would like our Government here at
least to make haste and get over this disease
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of negligence of their duty in appointing
Judges. We need them. We need more and
more of them. My hon. friend {from Tamil
Nadu has made a very good suggestion,
Let us have additional courts. Recently
there was the news that the Government i
thinking of or has already decided upon
organising Industrial Courts, Labour Tribu-
nals and similarly Service Tribunals. How
long are they going to take in order to
appoint them 7 ] would like them to make
haste about it.

In the selection of people to be Judges.
they need not waste too much time. They
can ask every Chief Justice at the High
Court level and the Chief Justice here also
to prepare panels of those lawyers amoug
their own lawyer clientele who are consider-
ed to be good enough and fit enough to be
appointed as Judges, apart from the usual
gualification of 10 years standing before the
Court. Now, in preparing these panels, if
they so wish, they can consult their local
Bar Associations and then prepare the
panels anc from out of that panel, whatever
may be the party hue or politics at any level,
the local Government shonld be able to
recruit people and if, however, the govern-
ment of the day is expected to consult the
local Chief Justice or the Chief Justice here
in Delhi also and if by any chance, the
Chief Justice is not very co-operative in
making his own suggestions or sending
his remarks within a particular prescribed
time and if there is any difficulty, let them
get the necessary legal authority for the
Government to fix the time limit and if the
Chief Justice does not send his recommenda-
tions, let the Government go ahead. But
there should not be these vacancies. It only
means that there is something wrong some-
where in the system and the sooner the
Government try to get over this difficulty,
the better it would be for the reputation of

our country.

Then, Sir, millions. How many millions ?
Nearly 11 million cases are pending and not
decided. Does it stand to the credit of our
democracy ? For 35 years we have been
having this system. I would hike my hon.
friend to have the assistance of one or two
more Ministers—one State Minister and one
Deputy Minister, if need be, and then go
jnto this matter and try to solve it instead.of
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going on saying, ‘What can we do ?’

Then about the drafting side, Mr. M.C.
Daga had the courage to say to our people,
to our so-called legal experts that their
drafting is very bad. I agree with him. I
want my hon. friend to strengthen his own
Ministry by having really expert lawyers and
good draftsmen from among these lawyers
themselves.

Then the poor man’s lawyer. Where is
he ? And when he is appointed, is he of
the first order and if he is of the first order,
where is the money to come from ? Only
few lakhs of rupees to be placed at the
disposal of a High Court, Rs. 10 lakhs. Why
not a crore of rupees be placed at the dis-
posal of this Minister and the Supreme
Court ? Because when we find that the rich
people are able to employ all the expert
lawyers to plead for them, on the side of the
poor people should we not have equally
good enough experts 7 And do we expect
these experts to work freely for us ?

All credit ‘to some of our lawyers’. In
many places they have come forward to
plead for the poor—quite a number of them.
But they are Dot good enough and they are
not numerous enough. Therefore, the
Government should be prepared to place
adequate funds. I know the mind as well as
the heart of the Prime Minister in regard to
this matter. If only there is a good enough
case made out by the Law Ministry as well
as other concerned Ministers and they place
it before the Prime Minister, Prime Minister
would be willing to support these people
vis-a-vis the Finance Minister and the
Planning Commission.

18.00 hrs.

For God’s sake, be quick about it and be
conergetic about it and sce that the poor
people are helped.

MR. CHAIRMAN :
will you take ?

How much time

PROF. N.G. RANGA :
few more minutes.

I would take a

MR. CHAIRMAN : If you like, you can
continue tomorrow,
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PROF. N.G. RANGA : I want two or
three more minutes. Otherwise, T shall sit
down.

There was some proposal to extend the
period of training for the lawyers from three
to five years. Three years’ period is enough
even as it is. Why extend it to five years ?
And why make them suffer and spend so
much more ? After all, there is not enough
employment for these poor people ; and
they are educated people. I do not want
them to be frustrated ; ] do not want their
parents to suffer.

MR. CHAIRMAN
can continue LOMOrrow.

Prof. Ranga, you

PROF. N.G. RANGA : All right, Sir.

18.01 hrs.

BUSINESS ADVISORY COMMITTEE
Fifty-ninth Report

MR. CHAIRMAN : Shri Buta Singh.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
I beg to present the Fifty-ninth Report of
the Business Advisory Committee.

—_——— ———
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PAPERS LLAID ON THE TABLE
MR. CHAIRMAN : Shri Poojary.

Notification under Central Excise
Rules, 1944

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): 1 beg to

lay on the Table a copy of Notification No.
83/81-CE (Hindi and English versions) pub-
lished in Gazettee of India dated the 2nd
April, 1984 together with an explanatory
Mcemorandum making certain amendment
to Notification No. 108/81-CE dated tig
24th April, 1984 and to extend the Scheme
to newspaper mills, issued under the Central
Excise Rules, 1944,

MR. CHAIRMAN : The House now
stands adjourned till 11 A.M. tomorrow.

18.02 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Tuesday, the 3rd April,
1984 (Chaitra 14, 1906 (Saka)
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